CP 352/94

, ‘ L
Date of decisi

e

an 4.6,96

in DR 1959/94 | |
Hon'ble Shri. SR Adige, Member (A)
Hon'ble Smt.Lakshmi Swaminathan, Member (J)

Yunes S :
's/o Shri Aila Baux
R/o A-7, Ganesh Nagar,
Delhi-110092 ‘ ;

DU eee Applicant
(By Advocate Shri V,Shekhar ) §

Vs,

Shri SeC. Monga,Directer
Instalktion, Akashwani &
Doordarshan Jam Nagar Houss,
New Delhi, .+« Respondent

(By Advocate Shri £.X. Joseph )

OA 1959/94

Shri Yunus
s/o Shri Aila Baux,
R/o A-7, Ganesh Nagar,
Jelhi~110092
soe Appli cant

(By Advocate Shri V,Shekhar )

Vs,

1 YUnion of India through
Uirectorate of General Doordarshan,
Parliament Street,
NEU Delhic

2, ChiefE ngineer{North Zonse)
Ak ashwani & Doordharshan,
Jamnagar House, Shahjahan Road,
New Dslhi, :

3. Director(Akashvani & Doordarshan)
Jamnagar House,Shahjzhan Road,
New Delhi. «so Respondents

(By Advocate Shri E.X. Joseph )

CP- 353/94 in OA=1957/94

Shri Om Prakash

R/o B-404, Chirag Delhi eee Rpplicant
New Uelhi-110017

(By Advocate Shri V,Shekhar )

VS.
1. S,C.Monga; Director _
Installation #Akashwani & - .
‘Joordhardhan, Jam Nagar House,

Nau' Delhi. «ss Respondent

(By Advocate Shri E.X. Joseph )




,f;oAbplicahtA

1e Unlon of Indla through >
. Directorate of General Doordarshan,
Parliament Street, Bew Delhi.

2., Chief inginser{North Zone)
Rkashwani & Doordarshen,.
Parliament Street,—Ney-Dalhi.

3 Uirector(Akashuahi & Doordarshan)

. Bamnagar House, Shahjahan Road,
New Uelhi, -

‘...RESpondénts
(By Advocate Shri —.Xe Joseph ) ‘

. " OR D E R (3UAL)

(Han'ble Shri S.R. Adige, Member (A)

We have heard spplicants counsal Shri

V.Shekhar, couns2l and respondents counsel Shri
E.X. Joseph in OAs No,1959/94 and No,1957/94. As

both thess OAs relate to common guestions of lau

ana f;cts they are therefors, bting disposed of by
this common order.

2. Shortly stated the applicants in each of ol
these applications have averred_ that they were |
engaged in the office of the respondénts oﬁ 5,4,89
and 1893 respectively but both were disengaged

on 3041.94 without notice and despite having put

in continuous service from the date of their engagement,

while the persons junior to them, who were engsged
subsequent ly cont inued to remain in service Both
applicants pray for re-engagement followed by vgrar!t
of benefits aVailable to temporary employees in
ccordance with the Grant of Temporary Status and
Regularisation Scheme formulated by DOP & T on

10,9, 93¢

L




that while the two appncauts were no doubt

priods and on the relevant date 1% 10, 939

examine the same and dispose 4t of by a detailed,

engated by them as a casual labourers their

services were not. contmuous but vsere for broken

they were not in the service of the reSpondents
and hence are not eliglble for the beneflts of

-—

the s aid sc heme

4, Réspondents have also filed certain
details of the mumber of days and service put
in by the applicants which is challenged by the

applicantsg

5, #e note that presently both the
applic mts stand disengaged,! We note Shri Joseph's
wtatement at the bar that if work is available

the respondents would have no objection in
re-engaging the applicants and accordingly we
direct the respondents that subject to the
availability of work they should consider
re-engaging the applicants in preference to ou'tsidezcs;i
and those likewise preéently_unemPIOygd but with
overall lesser length of past service with the

respondents

6. In so far as the @plicantS'-claim for
grant of temporary status in accordance with

the provisions of OM dated 10¥}93 is concefned,
subject to the applic ants' filing adetaikd self. |

cont ained representation to the respondents

within one month from thedate of receipt of a
copy of this judgment, the respondents should

. i
spe aking and reasoned order under intimation to |




’of such represer:tationil In this tonnection‘“
applicants ! counsel Shri Shekhar st"ated that‘f"""’ “
*7the applic mtt bemg lowly pald empIOyees

~ 'do not have’ xess to all the relevant vecords to:
- - o enable them to’ prepare their self-contained

| | represent atz.on* Shri Joseph has fairly stated

that the reSpondents w0uld have no @bj“ction |

in allowing the applicants :e‘asenab‘le accesstto

all the relevant records t for this purpos;e?

7 . Bafore conc luding we may advept to the

submiss‘ions made by applic ants'\ counsel during
hearing that the applic ants have not received |
the ir salary for November, 1994, although .tfxeY had
pat in sefvice with the respondents for that '
monthd This point should also be dealt with by
the respondents while disposing of the épplic ants!
representation and all lawful dues should be

paid forthwith/

8, DAs NG641959/94 and Nodl957/94 and

connected MAs are d:.sposed of in terms of para =
h ﬂnd71
graphs 4, 5, aad 6 jabove &

CR The applicents have also filed
P Noi352/94 in OA No#1959/94 and CP Noj353/94 in
OA No#L957/94 alleging contumec ious disobedience
\ | \ of the Tribunal's interim Orders dated 9%11794
' . jn the above two OAs, We have heard Shri Shekhar
as well as Shri Joseph in the matter and have
also perused the materials on record # We have

alre ady referred to Shri Joseph's st atemen‘h

‘at the bar that the respondents bear no illwill
towards the applicants and would be willing .

et i e s S, FE OO — 7,

NN m__w__l j




to re-engage the app Lic ant subject to tho-*

availability of workd In the clrcumst ances;’ on

the basis of the available materials on rec ord®
we are unable to ho 1d that there has beep any

¢ ontumac ious violation of the Tribunal's |
order dated 9#1,94 in the two QAs before izs,
" which would warrant action under the Contempt of
Courts Act against the réspondents ! CPs No#352/94
. ; and 353/94 ar® xcordingly rejected and notices
| 3gainst the alleged contemnors are dischasced #
3 No costs @ |
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( I.AKSHMI SNAMINATHAN )
S
MEMBER{J) - Mﬁlngg fg%[
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